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THREATENED STRIKE BY EMPLOYEES
OFIHE LIFE INSURANCE CORPORATION
OFINDIA
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THE MINISTER OF FINANCE (SHrI T.
T. KRISHNAMACHARI) : It is a long statement.
May I place it on the Table 7

MR. CHAIRMAN : That will be better.
Would the House like it to be read ?

SHRI D. THENGARI (Uttar Pradesh) : It
should be read out.

=it faqagare waEst atcfear
(wewsdw) :ar 91 3aHr faez 77

SHRI A. D. MANI (Madhya Pradesh) : 1l
should be read om and (hen placed on the
Table.

SHrI T. T. KRISHNAMACHARI : The
Life Insurance Corporation announced on the
22nd February, 1965, the revision of terms of
Class I Officers, whereunder the pay scales
for all Class 1 Officers, except the two top
grades, were revised upwards. The Dearness
Allowance for the lower category of Class 1
Ofticers were also enhanced to bring the total
emoluments on par with similar Central
Governmen! Class 1 Officers. In addition,
House Rent Allowance at the same rate as
for Central Government Officers, has been
sanctioned io these officers. Further in the
case of promotions to the rank of Class I
Officers the emoluments drawn before
promotion to Class I. including Dearness
Allowance, House Rent Allowance and the
Bonus equivalent, have been protected.
These benefits have been given retrospective
effect
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from the 1st April 1964. The Corporation is
also finalising a scheme of medical benefits to
its officers and is also considering the question
of giving them o:her facilities ~ admissible to
Government officer*.

It seems that without waiting for the an
nouncement of the revised terms for Class I
Officers, the President of the Life Insurance
Corporation of India Class I Officers'
Association and the President of rho National
Federation of Insurance Field Workers of India
issued a joint statement to the Press on the 19th
February 1965, announcing their decision to
launch countrywide agitation om and from 1st
March 1965, including protest rallies, hunger
strikes and other stronger forms of agitation.

After the announcement of the revised pay
scales by the Corporation on the 22nd
February 1965, the two Presidents again issued
a Press Statement stating inter alia that both
Class I and Class II Officers will launch a joint
line of agitation on an all-India basis,
demanding revision of salary scales, annual
cash bonuses, better incentive, linking of
Dearness Allowance to Consumers' Price
Index, House Rent and medical benefits for
officers and their families, etc.

The President of the Life Insurance Cor-
poration Class 1 Officers' Association
addressed a letter to the Chairman of the
Corporation on the 25th February 1965
intimating that the Federation will launch
straggle for securing their demands by what is
termed as 'Down with Tools' taking effect
from 9th March, 1965. The Federation's
decision to call upon its members to observe
24 hours' mass fasting from 2 P.M. on 6th
March to 2 P.M. on the 7th March 1965, was
also  communicated. Furthermore, the
President of the Association stated that he was
satisfied that the demands of Class II Officers
were very fair and reasonable.

I would now give the House a brief account
of the Life Insurance Corporation's efforts in
reagrd to meeting the demands of the Class 1I
Officers, that is, Develop-
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ment Officers. It was only less than one year
ago, on the 10th March 1964, that the
Corporation  concluded an agreement with
the Federation revising the pay scales,
dearness allowance and conveyance allow-
ance to Development Officers. The question of
procedure for granting increments was left
over for further discussions. In  this
connection I should like to mention that the
Development Officers are engaged on
outdoor work. By the very nature of their
work, they have no office or any regular
office hours and the only way to judge their
work is by results in the light of certain
standards or norms. The Corporation feels that
it would not be possible or proper to grant
them  automatic increments regardless of
their performance. While discussions were
going on between the Corporation and the
representatives ~ of  the Federation it was
agreed that a Development Officer would be
given a chance to explain his position before
his increment is withheld and would also be
given the right of appeal to the Zonal
Manager. The question about norms of work
was left to be taken up after the Federal
Council meeting on the 6th and 7th February
1965 at the instance of the Federation's
representatives to enable them to consult their
colleagues, Notwithstanding this, the
Federal Council decided automatic
increments with effect from 1st January
1965 and also  on unconditional release of
increments for  the year 1964  to all
Development Officers. After the Council
meeting, the Federation issued a circular
stating that in case these demands were not
accepted by the Corporation the Federation
would start an agitation in March,  which
would inter  alia include 'no new business'
programme. The J Corporation discussed the
matter with the Federation President on the
18th February | 1965 and impressed on him
the unreasonableness of the Federation's
demand for j unconditional grant of
increments. It was | also impressed by the
Corporation that the , contemplated agitation
to be launched  in March 1965, particularly
the 'mo new business' programme  was
obviously meant to coerce the Corporation
into accepting their demands. The Corporation
urged the President to consider dispassionately
the suggestions made to him.

on

The Corporation regrets that the Federa-
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tion has decided to go on 'no new business'
campaign, which is not only against the
interest of the institution which they are
serving bu,t also against the interest of the
agents and the general public who wish to go
in for insurance protection. The decision of
the Life Insurance Corporation Class I
Officers' Association and the National
Federation of Insurance Field Workers to
launch agitation for redressal of their
grievances, especially so when the
Corporation has done all that it could to meet
the legitimate demands of the Class I Officers
and the Development Officers is unfortunate.
The remuneration of the Life Insurance
Corporation Class I Officers ts as I slated
already on par with Class I Officers of
Government and the question of giving them
other facilities like medical benefits, etc. is
engaging the Corporation's attention. About
Development Officers, the utility of a
Development Officer depends entirely on the
volume of business he is able to bring to the
Corporation. The acceptance of the demand
for automatic increments without relating it to
the performance would not be in the interest
ofthe Corporation and its policy-holders.

In this context I would like to mention that
the Corporation's renewal expense ratio has to
be within the statutory limit of 15 per cent,
prescribed under the' Insurance Act. Already
on account of the agreement between the
Corporation and the Class III and Class IV
Employees' Association and the consequent
additional cost involved in implementing the
agreement, the renewal expense ratio during
the year 1964-65 would go up to 13-64 per
cent, and to 14-27 per cent, in 1965-66. With
the revision of pay scales and the grant of
House Rent Allowance to Class I Officers, the
renewal expenses ratio will be pushed up
further.

The House will appreciate that as envisag-
ed under the Statute, the Corporation has to
function on business principles and has,
therefore, to keep a continuous check on the
renewal expense ratio so that the statuary
limit is not exceeded. While I am sympathetic
towards the legitimate demands of sfficers, I
cannot but depreciate the agitation, which is
not only against the interest af the institution
which they are serving
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but is also against public inteiest. I hope that
the Federation would still see its way to
resume discussions and give up this agitation.
I can assure the House that ihe Corporation
wants to be fair to its officers and will do all
that is possible to safeguard ITheir legitimate
interests and aspirations subject only to the
paramount interest of the Corporation and its
policy-holders. I do hope the Class I Officers
and the Development officers will reconsider
their attitude and call off the programme
which they have announced. On their part,
Govem-ment while maintaining an attitude of
sympathy towards The genuine difficuliies and
grievances of the employees, will in the event
of the Class I officers and the Development
officers implementing their pro gramme of
'Down with Tools' or 'No New Business'
render all assistance to the mana gement to
ensure that the normal work of the
Corporation and the interests of the Policy-
holders do not suffer.

In the end I might also mention that a new
Chairman has taken charge only last week. I
earnestly hope that the Life Insurance
Corporation Class I Officers' Association and
ihe National Federation of Field Workers of
India will give the new Chairman reasonable
chance to arrive at an amicable settlement,
which would promote not only the interests of
the Class I and Class II Officers but also the
interests of the Corporation and its policy-
holders.
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SHRrI T. T. KRISHNAMACHARI : Sir. I
have not got the figures before me but the
trend during 1964 shows that there may have
been a drop in business.
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SHRI T. T. KRISHNAMACHARI : Sir, the
Corporation is being run by a Board
consisting of a Chairman and various other
officers. So far it is not being run depart-
mentally by Government. The hon. Member
will please forgive me if I say that the
premises of the question are a bit incorrect
too. There is of course the provision to give
annual increments to these Development
Officers provided their business is good. Now
these Development Officers occupy a
somewhat anomalous position for this reason.
They are not the peop'e who procure the
business, nor are they the officers who
register the business and take further action;
they are in between the two and a number of
factors intervene and their increments are
governed by them; and their increment is
subject to their getting the agencies to
increase the business, but the other facilities
which, 1 believe, under the agreement that
they had last year, many of them have been
conceded, but I would not say anything more
at the moment. Therefore I feel that the hon.
Member's question is not correct, nor is it a
primary responsibility of the Government —
Government only come in a secondary way—
and so far as I am concerned, I do
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not think Government have said anything
about the Development Officer's remunera-
tion, though we feel it is quite correct that
where there are increments, the increments
are not automatic in the case of officers
whose work has to be evaluated, and naturally
their increments are subject to the evaluation
of their work.
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SHrRI T. T. KRISHNAMACHARI : I am
afraid again the hon. Member has not quite
correctly understood the position of Gov-
ernment in regard to this institution. This
institution is being managed by a Board and
there are only certain residuary powers
vesting in Government, and Government do
not exercise those powers without due
reasons, and I can tell, the hon. Member might
be interested to know, that I have not met
anybody, nor have I the intention of meeting
anybody. T say so because the Chairman is
there—he is in charge of the position—and |
believe they had mentioned tn him that thev
would meet him in Delhi. and tbe Chairman
has come over tc Delhi in order to meet them
this evening, and I would defer my comments,
if any I have
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to make, until that meeting takes place, \intil
the results of their discussion are known.

'SHRI D. THENGARU1 : Sir, may 1 refresh
the memory of the hon. Finance Minister
because his statement suffers from certain
serious inaccuracies ? Regarding annual
increments, the Memorandum of 'Settlement
between the Life Insurance Corporation and
the National Federation of Insurance Field
Workers clearly states :

"N.F.LF.W.I. has been demanding that the
present system of appraisals should be ended
and Development Officers be granted regular
annual increments in the lime scale of pay.
The Development Officers have under certain
appraisal formulae developed the organisation
of business for the past eight years. The time
has now come when the introduction of a
regular annual increment in the time scale of
pay may be considered. The L.I.C, therefore
agrees with N.F.LF.W.I. that introduction of a
regular annual increment in the time scale of
pay would be feasible as it gives a sense of
security to Development Officers. Both sides
agree that a regular annual increment in the
time scale of pay should ultimately bm
progressively result in greater efficiency in
developing business of L.I.C, on sound and
healthy lines," etc.

Then in the monthly magazine of the Life
Insurance Corporation of India 'Yogakshema'
published from its Central Office in the month
of August 1964, there is a speech by the
Chairman of the L.I.C. reported therein, and
he has said on Inly 18. 1964.

MR. CHAIRMAN : Mr. Thengan, if it is a
speech, it is bound to be long. So will von
please give the purport of what you want to
say ?

SHRI D. THENGARI1 : Yes, Sir; in his
speech also he has admitted that tbe principle
of annual increments has already been
accepted by the L.I.C. In a recent letter from
the L.I.C, to the Federation of
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Insurance Field Workers dated the 30th
January. 1965, it is stated :

"As you are aware, the principle of
regular annual increment in the time scale
of pay has been accepted by the
Corporation."

In view of this the statement by the hon.
Finance Minister is certainly incorrect and
there is no justification whatsoever for
denying regular annual increments to them.
Regarding the method of implementation it
has already been suggested that provision No.
2 of sub-clause (2) of section 56 of the Staff
Regulations should be deleted, and section 39
of the Staff Regulations should be used, as it
is used for purposes of penalty, as a
disciplinary action against all employees.
Secondly, the question of house rent also was
accepted, but it is not being given. So are we
to understand . . .

MR. CHAIRMAN : Everything has been

conceded, it seems. What is the trouble about
2

SHRI D. THENGARI1 : No, what we want
tosayis .

SHRI A. B. VAJPAYEE :
mented.

Not imple-

SHRI D. THENGARI : What we want to
ask is : Is it a sort of loss of memory that
whatever had already been accepted is not
now being remembered by the Government ?
It is all in black and white, particularly the
principle of annual increments. It has been
accepted and yet now it is being said by the
hon. Finance Minister that they are not in a
position to do so; so many agrumenls are
being advanced .

MR. CHAIRMAN : He said that it was not
automatic; he gave the reasons.

SHRI A. D. MANI : He does not accept
automation.

SHRI T. T. KRISHNAMACHARI : One
thing the hon. Member forgets is this. Of
course I might suffer from amnesia and |
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think the hon. Member also will do; when he
attains my age he may also probably ruffer
from the same ailment. Now I Jo not come in
in this case, because I was not a party to these
discussions. I did not infringe any agreement.
I did not write any letter to them and therefore
there is nothing incorrect in what I said. But
may I poini out to the hon. Member that what
he says is right ? But still, the standards and
norms for which these regular increments
could be given were held over for further
discussion. The question is fixation of the
standards and norms; what are the siandards
to be fixed ? If a person does nol get
increased business; should he get his regular
increments all the same ? that is the question.
Therefore it is a matter which has to be
qualified by the discussion that is to take
place to establish the standards and norms,
and as such there is no basic inaccuracy in
what I have said. I quite agree that the hon.
Member is extremely well informed, may be
the Life Insurance Corporation officers have
not briefed me to the same extent and I have
not done as well as he. I hope my officers
would brief me better in future.

SHrRi DAHYABHAI V. PATEL
(Gujarat) : Sir. in view of the Finance
Minister's answer and in view of the fact that
there has recently been a change in (he
Chairmanship and the new Chairman has
taken over recently, may I take it from him
that all the difficulties of the employees will
be reviewed and all their grievances wiH be
considered sympathetically and an early
settlement will be arrived at with the
employees ?

SHRIT. T. KRISHNAMACHARI : I would
like to assure hon. Members that no:hing
would give me greater pleasure than to see
that there is amicable relaion-ship between
the management and the employees and I
have every confidence that the officer who
has taken charge will do h'u level best to
reach that very desirable end.

SHRIDAHYABHAI V. PATEL : May ! ask
one more question. Sir ?

MR. CHAIRMAN : Yes.
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SHRIDAHYABHAI V.PATEL: There
has been a feeling amongst certain categories
of senior officers that their case has not been
reviewed. Will the Finance Minister
recommend that their case also may be
reconsidered 1

SHRI T. T. KRISHNAMACHARI : They
can make a representation to the Chairman or
the Board, 'Sir, and it is for the Chairman or
the Board to consider thi matter. I have no
knowledge of any such thing. Maybe they
have got a grievance of which 1 am not
cognisant.

MR. CHAIRMAN : Shri Ram Singh, Shri
Sundar Mani Patel, Shri Kuthna-swamy, Shri
Lokanath Misra, Shri I. K. Gujral.

SHRI. I. K. GUIRAL (Delhi) : Sir, time and
again the issue has arisen here of the
relationship between the Corporation, this
LIC, and the Government; and unfortu-
nately, every time the stand taken here has
been that the Government should leave il to
the Corporation which is autonomous. I
would like to ask the hon. Minister through
you. Sir, whether after appointing the Board
of Directors which does not manage tlie
affairs of the Corporation well and which
lesults in dissatisfaction all round and whjch
also results in a drop in business as has been
said by the hon. Minister, in the middle of
1964, and a stage has come when there is a
proposal to completely close the Corporation,
will the hon. Minister consider, firstly, the
possibility of reconvening the Board of
Directors in such a way that it has on its
representatives of the employees, as well as of
the policyholders so that it is more sensitive
to The needs of the time; and secondly, if he
will agree to referring the entire issue to an
independent tribunal to determine and settle
the issues once and for all ?

SHRI T. T. KRISHNAMACHARI : Again I
have the misfortune of hiving to point out to
the hon. Member that the pre-mises of his
question do not exist. I am unable to give him
any satisfactory answer lo the demand made
and the Government does not propose to do
anything of that .'ort.

[RAJYA SABHA ]
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SHRIMATI SHAKUNTALA PARANJPYE
(.Nominated) May [ know how many
Development Officers were denied increment
because they were not able to get enough
business and how many were given, the
increment?

SHRIT. T. KRISHNAMACHARI: 1
would like to have notice, Sir.

MR. CHAIRMAN : Mr. Kumaran, you also
want to ask a question '? Theie is a long list of
names here—of those who had given notice of
the question and I have called all their names.
But if further questions are necessary, you
may ask.

SHRI P. K. KUMARAN (Andhra Pradesh) :
The hon. Minister completed his Statement
with the hope that there will be a settlement
since he has appointed a new Chairman who
has taken charge only last week. May I know
whether the previous Chairman was subject to
any handicap in negotiating the issue with the
persons concerned ? Secondly, may I know
what objection the Government has to calling
the representatives of the Corporation, the re-
presentatives of the Employees' Federation
and the Government representatives at a
tripartite meeting to thrash out the issue ?
What is the Government's objection to that ?

SHRI T. T. KRISHNAMACHARI : It does
not follow that when a Chairman vacates his
office by flux of time that he is responsible or
that any adverse inference can be drawn about
his administration. 'Secondly it is for the
Corporation to sit down with these people and
discuss the matter.

PAPERSLAIDONTHE TABLE

THE INDIAN AIRCRAFT (FIRST AMENDMENT)
ULES, 1965 AND EXPLANATORY
NOTETHEREON

THE MINISTER ofF CIVIL AVIATION
(SHRIN. KANUNGO) : Sir, I beg to lay on



